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. Office of the Commlssmncr,
State Tax, Uttar Pradesh
" (GST Section) - -
Letter No. GST/2022-23/ &4&  /State Tax
Lucknow: Dated: | Lf ‘September, 2022

To :
~ All Zonal Additional Commissioner, Grade -1,
‘Additional Commissioner, Grade -2, (S,1.B.)
- Joint Commissioner, (Lxecutlve/COrporatc (*n'cle/ S.1. B) '
State Tax, Uttar Pradesh. - Lo ‘

Subject Guidelines for flhng/rewsmg l‘ RAN-1/T RAN 2in terms of order dated 22.07.2022
& 02.09.2022 of Hon’ble Supreme Court in the case ofUmon of Indla vs. Filco Trade
Centre Pvt. Ltd. -reg.

The Hon’ble Supreme Court in the case of Union of India vs. Filco Trade Centre Pyt.
Ltd., SLP(C) No. 32709 3?710/2018 vide order dated 22.07.2022 has issued the following
~ directions: :

“1. Goods and Service Tax Network (GSTN) is directéa’ fo open common portal for filing
- concer ned Sforms for avazlmg 1 ramztmnal Credil thr()ugh T. R/IN I and TRAN-2 for two
months Leew.ef 01.09.2022 to 31.10: 2()27

2. Considering the judgmenls of the High Courts on the then prevailing péculiar
circumstances any dg grieved registered assessee is direcl'ed to file thé relevant fbrm or
revise the already filed form ir respective of whether the mxpayer /zas leed wrll pe{zrzon
| bef()re the High Court or ‘whether the case of the taxpayer has been decided by
Information Technology _Crrzevance Redressal Commzttee {ATGRC).

3. GSTN has to en:svu're; that there are no {échm‘éal glitch during the said time.



4: The concerned officers are given 90 days thereafter 10" verify the vemczty of the
clazm/tmnrznonal credit and pass approprzate orders thereon on merits afler grannng

approprtaze reasonable opportunity to the parties concerned S L
v o S . o i N T I B L e e e ' p

5. Thereafier, the allowed Transitional credit is to be reflected in the Elecironic Credi

- Ledger.

6. If required GST Council may also issue apjérbprinté'gnide-{ ines 1o the-field formations
in scrutinizing the claims. The Special Leave Petitions are disposed of acccrdz'ngly.
Pending applications, y"any, 'a'!lso szand diqused of.' ” |

4

2. Subscquently, in Mrscellancous Appthtl()n No: 1545 1546/2022 m SLC) Nb. 32709» |
32710/2018, Hon ble Supreme (‘ourt Vlde order dated 2“Ul ertember 2022 has infer- aha ordered |

as follows

- “The time for opening the GST Comm_on-Portéal.'is;:extended for a further peﬁod_of four

weeks from today.”

3. In accordance with the directions of Hon’ble Supreme Court, the facility for filing
TRAN-1/ TRAN-2 or revising the earlier filed TRAN-1/TRAN-2 on the common portal by an
aggrrwed regmtered dsscssee (herematter refcrred 10 as the apphcant ) w1 | be made available

by GSTN durlng the penod from 01.10. ?022 to 3() 11.2022. In order to ensure umrormlty in
1mplementat10n of the drrectlons of Hon’ble Supreme Court the (‘ommﬁsmner m exercrse of

powers conferred under eectlon ]68 of the UPGS’ F Aet 2017 hcreby clarlﬁe% the followmg

4, Guidelines for the applicant for filing TRAN-1/TRAN-2 or rev1smg earlier filed
TRAN-1/TRAN-2: ' ' |

4.1 ' The applicant may file declaration in FORM GST TRAN-1/TRAN-2 or revise earlier
filed TRAN-1/TRAN-2 duly signed or verified through electronic verification code on the
common portal. In cases where the applicant is ﬁlmg a revised TRAN 1/TRAN-2, a famhty for
downloadmg the TRAN—I/TRAN 2 furnished ecarlier by h1m will be made available on the

common portal.




4, 2 3 'l'he applicant shall at the time of ﬁli’ng oi‘ revisin‘g‘thc declaration in FORM GST TRAN-
l/lRAN 2, also upload on the common pOI’tdl the pdf copy of a declaration in the format as’
glvcn m Anncxure ‘A’oi thls 01rcular Thc apphcant cla1m1ng cred1t in table 7A of FORM GST
T RAN 1 on. the bas1s of Credn Transfer Dooument (CTD) shall. also upload on the common
portal the pdf copy. of TRANS 3 contammg the detalls in terms of the Not1ﬁcat1on No. 21/2017-
CF(NI) dated 30.06. 2017

4.3 No claim for transitional credit shall be ﬁlcd in ta_blé,S(b) & 5(¢) of FORM GST TRAN-1
| in:rcspe‘ct- of such C-Forms, F-Forms and [1/1-Forms which have been issued after the due date

prcsc’ribed for submitting‘ tlle_ declaration in FORM GST TRAN-1 i.o.-.aftej 27..12._2017.'

4 4, Wherc thc d.ppllCdl’lt ﬁlcs a Cldlm in FORM (erl lRAN 2 he Shall file the en‘ure clalm in
' one consohdated FORM GS,T TRAN—2 1nstead of ﬁhng the claim tax perlod wise as referred to
in sub-clause (111) of clause (b) of sub—rule (4) of rule 117 of the Uttar Pradesh Goods and

Services Tax Rules, 2017.In such cases, in the column ‘Tax Per1od’ in FORM GST TRAN- 2,
| the applicant shall mention the last month of the consohdalcd pcr1od for which the cla1m 1s bemg

made.

4, 5 The appllcant shall download a copy of the TRAN lflRAN 2 ﬁlcd on the common
porlal dnd subrnlt a sclf—cemﬁed copy of the- same along w1th dcclarauon in Annexure ‘A’ and
copy of lRAN% 3 where ever apphcable to the 3ur1sdlct10nal tax ofﬁcer within 7 days of filing
of declardtlon in FORM TRAN-1/TRAN-2 on the common portal. “The apphcant shall keep all
the requisite documents/records/rcturns/mvo1ces,‘-1n support of his claim - of 1rans1tlonal credit,

ready for making the same available to the concerned tax officers for verification.”

4.6 Tt is pertinent to mention that the option of filing or rcvislng TRAN- 1/TRAN 2 on the
-common portal during: the pCI‘IOd from 01. 10 2022 to 30. 11 2022 1s a one-time oppoﬂumty for
‘ thc apphcant to-either ﬁle the said forms 1f not ﬁlcd earher ot to tevise the forms earlier ﬁled
ZThc apphcant is tequired ‘to take- utmost care and precaution while: filing ot revising TRAN-

1/TRAN-2 and thoroughly check the dctculs before filing his clalm ‘on the common portal

4.6.1 - In this. regard it 8 clar1ﬁed that the applicant can ed1t the detaﬂs in I ()RM TRAN 1/
TRAN-2 on the common portal- only before cllcklng the “Submit” button on the portal The

,3_



applicant is allowed to modify/edit, add or delete any record in any of the table of the said forms
before clicking the ‘Submit” button. Once “Submit” button is clicked, the form get‘s:fro.zen,‘z ang_i
no further editing of details is allowed. This. frozen form would then be required: to be filed on
the portal using “File” button, with Digital signature certificate (DSC) or an EVC. 'i’hc.applicam
shall, therefore, ensure the corrcctness of all the details in FORM TRAN-1/ TRAN-2 before
clicking the “Submit” button." GSTN will issue a detailed advisory in this regard and the

applicant may keep the same in consideration while filing the said forms on the portal. -

4.6.2 1t is further clarified that pursuant to the order of the. Hon’ble Apex Court, once the
applicant files TRAN-1/TRAN-2 or revises the said forms filed earlier on.the commeon portal, no
further opportunity to agaﬁn. file or revise TRAN-1/TRAN-2, either during this, _pcyiod_ or

subsequently, will be available 1o him. .

4.7 It 1s clarified fhat {11090 registered pcr%ons who had quccese!‘ull filed TRANJ/’I‘PLAN—Q
earlier, and who do not quulrc to makc, any revision m 1h(, same, are not rcqulred to file/ revise
TRAN-1/TRAN-2 during this pcnod from 01.10. 7022 to 30 11.2022.In this context, it may
further be noted that in such cases where the credit availed by the registered-person.on the basis
of FORM GST TRAN-1/TRAN-2 filed earlicr, has either wholly or-partly been rejeeted by the
proper officer, the appropriate remedy in such cases is-to'prefer an appeal against the said order
ot to pursue alternative remedies available as per-law. Where the adjudication/ appeal proceeding
in such cases is pending, the appropriate course would be to-pursue the said adjudication/ appeal.
In such cases, filing a fresh deé¢laration in FORM GST TRAN-1/TRAN-2, pursuant to the special

dispensation being provided vide this circular, is not the appropriate course of action. - -

5. The declaration in FORM GST TRAN-1/TRAN-2 filed/revised by the applicant will be
subjected to necessary verification by the concerned tax officers. ‘The applicant may be required
to produce the requisite documents/ records/ returns/ invoices in support of their claim of
transitional credit before the concerned tax officers for verification of their claim. After the
verification of the claim, the jurisdictional tax officer will pass an appropriate order thereon on
merits after granting appropriate reasonable opportunity of being heard to the applicant. The
transitional credit allowed as per the order passed by the jurisdictional tax officer will be

reflected in the Electronic Credit Ledger of the applicant on the common portal.




6. It is requested that suitable trade notices may be issued to piblicize the contents of this

circular.

7. Difficulty, if ‘any,.in"iinple‘menta'tion of the above instructiéns may please be brought to

the notice of the Undersigned. -

By Order,

{Ministhy S. )
Commissioner; State Tax,
~ Uttar Pradesh

Copy To:

1. Joint Commissioner (I.T.), State Tax HQ, Lucknow for uploadmg the Circular on the

Departmental Website.
’

5 .wo“"
T\
Additional Commissioner (GST)

State Tax HQ, Lucknow.



Annexure-A

Declaration to be uploaded by the Applicant on the commonporm.l alon 18 with T RAN-1/T. RAN 2 (in
' accordance with para 4.2 of the Czrcular)

PART A
1. Name and Style of Business: o
2. GSTIN: L
3 Registration effective from: -~ (specify Date)

4. Whether TRAN-1/TRAN-2 furnished earlier:  YES NO

If reply to point 4 is “Yes®, then fill 4.1 to 4.9, else proceed to“'point 5 below:

4.1 Details of TRAN-1/TRAN-2 furnished earlier:
Date of furﬁishing TRAN-1;
Date(s) of furmshmg TRAN 2:
4.2 Amount of cred1t clalmed earher through TRAN 1
CGST~
- SGST-
4.3 Amount of cred1t claimed earlicr through TRAN-2:
CGST- - |
SGST-

4.4 Whether notice or order u/s 73/74 of CGST/UPGST Act, 2017 issued in re%pcct of the credit
availed through TRAN-1/TRAN-2 filed earlier: YES NO -

4.5 If reply to' point 4.4 is “Yes’, then mention the reference number and date of notice/ order
referred to in 4.4 above: ' :

- 4.6 Amount of credit determined as in-elig-ible, if any, vide order referred 1o in 4.5 above:
CGST-
SGST-



4.7 Whether Appeal preferred u/s 107 of CGST/UPGST Act/ petltron before Hon’ble High
Court agalmt order referred to in point 4. 5 above-— YES - NO

48 If reply to 4'.17 "i.s."Yes then Whether Appeal/Pet1t1on referred to in pomt 4.7 above
disposed off: . - YES _ NO e

4.9  Ifreply to point 4.8 above is ‘Yes’, then amount of credit determined as in-eligible:
CGST- | | |
SGST-

5. Amount of credn claimed through TRAN-1/TRAN-2 bemg filed now:
CGST-
SGST-

5.1 Whether any notice issued or order passed under exrstlng law with regard to admissibility
- of'the credit claimed as tran31t1onal credit: .~ YES NO

52 Ifreplyto point 5.1 above is ‘Yes’, then date of ~iss‘uénce of notice/ passing the order: ‘
52.1 Amount of credrt clarmed in TRAN 1/1RAN—2 dlbputed/ held as, in- admls.srble under

existing law vide notice/ order referred to in 5.2 above: . ..:(provide details under each of
the existing law) ' :

PART B

R SR (name and designation of person making thzs declaration on behalf of the registered
person) on behalf of ....... .o (Name of registered person) bearing GSTIN---=-:-- ., do hereby

solemnly declare and affirm that:

1) I/We have subrrutted all returns for the period J. anuary, 201 7 to June 201 7 requlred under
“the exretmg law;

2) UWe are in possession of all documents, evidences, invoices, accounts, statutory
declarations and other records necessary for substantratlon of claim of transitional credit
being made in FORM GST TRAN- l/TRAN 2 '



3) (a) *1/We have not claimed any credit, within the meanmg of secuons 140 141 and 142
of the Central/ Uttar Pradesh Goods and Services Tax. Act 2017 in any return in bORM
GSTR-3B filed by me/us; OR _

4) ‘(b) *]/We have clalmcd crcdrt wrthm the meanmg of secuons 140 141 and 142 of the

(‘cntral/ Ultar Pradcsh (xoods and Serv1ces Tax Act, 2017, amountrng to Rs ——————— on
' account of. ccntral tax and Rs o on account of State/ union terrrtory tax 1n rny/ our
return in FORM GS IR—BB ﬁled by me/ us for the perrod --_—{———-and I/ we have reversed
an amount of RS-~ on account of central tax and Rs. NS account of State/ umon |
tcrrrtory tax along with an-interest of Rs............. v1de <<delazls of such debzt/
payment fo. be prowded>>**/ have not** reversed thc sald amount along wrth
apphcable 1nterest I/We have nelther been refunded nor. have claimed refund or would
claim refund of the credit of tax carried forward in accordance with sub - section (1) of
Section 140 of the C‘cntral/Uttar Pradesh Goods and Serv1ccs Tax Act, 2017, m the retum
-rclatrng to 1hc perlod endlng ‘with the day 1rnmed1ately precedrng ‘the appomted day, ‘
furnrshed by me/us under the ex1st1ng law, in respect of which this clarrn of transitional
| credit is made.- |

5) YWe have not utilized or adjusted any amount of credit under the ex1st1ng law, in
rcsponse toany dcmand/ liability arising out of self-determrnatron or assessment or audit
of investigation, out of thc amoum berng clarmed as 1ran3111onal credn in FORM GST
TRAN-1/ TRAN-2, :

6)" The information furmshed in Part A herelnabove is based on the accounts, information, -
records documents and other necessary evidences in ‘my possession and is true and

* correct to the best of my knowledge and belief, and- nothrnfj has been concealed .

: therefrom
Place Signature
" Date Name

Designation in relation to registered person

* Only (@) or (b) of Paragraph 3 of Pari B to be filled up, as applicable '

** Strike off, whichever is not applicable



